IM THE CENTRAL ADMINISTRATIVE TRIBUNAL

JALPUR BENCH, JATPUR

Jaipui, the 038 November, 2005

CONTEMPT PETITION NO. 53/2008
IN

ORIGINAL APPLICATION NO. 458/2001

T CORAM:

HONfBLE MR. ALK, AGARWAL, VICE CHAIRMAN

HCOW'BLE MR. M.L. CTHAUHAM, MEMBER (JUDICIAL)

ALK Rapuor son of Late Shri J.N. Kapur by caste Kapur aged
about 55 wears, resident of 130, Shiv Colony, Jaipur,
esently working as Chief Telephone Supervisor in  the

ice of the Principal General Manager Telecom District,
3

By Advocate: Mr. P.N. Jatti.
versus
1. Br. J.5. Sharma, Secretary o the Govi. of India,
Department of Telecom, Sanchar Bhawan, MNew Delhi.

2. Shri Mohan Lal Gumber, Chiaf General Manager, Telcon,
Rajasthan Circle, Jaipur.



3. Bhri P.K. Saha, Principal General Manager, Telecom
District, Jaipur.

.« ...Respondent

By Achvocate @ Mr. B.K. Sharma.

ORDEER. {ORAL)

The Petitioner has filed this Contempt Petition for
the alleged violation of the order dated 23.05.2002 passed

in CA No. 4b8/2001,

2 WNotices of this application was giwven to the
respondents. The reaspondents have filad theair reply. In the

reply, they have given explanation as Lo why the order cof
this Tribunal could not be implemented within reasocnable
time. They have sgtated that a Writ Petition was Zfiled
before the Hon’ble High Court against the order of this
Tribunal., It is Ffurther stated that after diswmissal of the
Writ Peti tiox; the responcdents have filed a Review
Petition before the Hon'ble High Court, which is =still
vending. The respondents have further stated that despite
penden:y of the Beview Petition, they have passed an order
cdated .09.2005 whereby the bLenefit arising out of the
Judgement of this Tribunal ha

t subject to the final outcome of the decision of
Review Petition. The respondents have also annexed the
copy  of the order dabted 26.09.2005 with the reply and

marked as Annexure R/L.

3 Learned c¢ounsel for the applicant submits  that
respondents have nnot given conseguential benefits arising
out of the order dated 26.09.200 thus Jdirection given by



]

this Tribunal wvide order dated 23.05.2002 has not bkeen

fully complied with.

4 Mr. M.P. Jain, Assistant -General Manager, who wag
present 1in the court today submits that the conseguential

benefits arising out of the order dated 26.0%9.2005 shall be

paid to the petitioner within a period of one month.
5 In wview of the undertaking given by the Assistant

General Manager, this Contempt Petition does not survives

andd the s=same shall stand disposed of accordingly. Notices

issued to the respondents are hereby discharged.
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